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JACT No. XLIT oF 1920.

[PassEp BY THE INpiaN LecisuaTive Councrx. ]

{Received the assent of the Governor General on thé
® ‘ I6th September, 1820.)

“An Act further to amend the Indian Companies
Act, 1913.

|V HEREAS it is expedient further fo amend: the
VI of 1913, Indian Companies Act, 1913; Tt is hereby
enacted as follows :— , :
1. This Act may be called the Indian Com- Short title.
panies (Amendment) Act; 1920. .
2. To section 91B of the Indian Companies Amendmens
TII of 913, Act, 1913, the following _SU.b-S_th_iOIl shall be added of section

[

291 Bof Act !
z mamely -— VII of 1913.
{ “(3) This section shall not apply to a private
| Company.” o o |




